IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD.
_ ® O %

‘DA.S5R.No, 1043/94, Dt, of Decision : 29,4,94.

1+ Smt, A, Lalita Kumari 9, P.V, Ramanamma

2e Yo Annapurra . 10. MV, Kumari

3s Ts Durga - 11. S, Appalanarasamm

4, M, Lakshmi : 12,Y. Radha Devi

55 Se Da lamma - 13. R, Suramma.

7. GolL. Kamala Kumari 15, M,. Lakshmi -
8+ 3, Yagadamba 164 Ch, Jayamma

oo Applicanté.
Ve

1. Union of India, rep, by its Secrstary,

fEatpblighmant) . Railuauﬁanggg,4ﬁ__4ﬁ__4ﬁ__4ﬁ_‘4‘_‘4;_‘4‘

2, General Manager, SE, Railway,
- Garden Reach, Catutta,

3. Divisional @ Railuay Menager (P)
SE Railway, Waltair,
yisakhapatnam - 530 004,

4, Senior Divisional A.counts Offficer
(open line), South Bastern Railway,
waltaéir, Visakhapatnam. _

5, Uistrict Treasury Officer |
Collector's Offics, : -
" Visakhapatnam, ++ Raspondents,

Counsel for the Applicants Mr, P.B, uijaya Kumar

Counsel for the Respendents : Mr, N,R. Devarak,Sr, CGSC.

FNRA M-
THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.)
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OA SR No,1043/94 dt. of order: 29-4-1994, B

o

> ‘ -2-

( Drder of the Single Bench delivered by the )
Hon'ble Sri A.B. Gorthi, Member (&)

All the 16 applicants herein are those who were
yiven compassionate appointment under the respondents,

They were initially paid Dearness Relief on Family
pension also, but subsequently payment of Dearness
Relief was stopped on the ground that they are receiving

pay and allowances from the Department, o -
2. sSimilarly situated employees had filed OAs before

Ernakulam and Madras benches of the Tribunal. The said
OAs were disposed of by holding that it was not open to
the authorities to withhold Dearness Reliéf on family

pension'in the absence of specific statutory provisions

to that effart. _Fall uin~ Flam_ A e o S .
Ernakulam benches of this Tribunal,/adse in OAs No.1116/93.

. oMo : :
and 1483/93Asimilar reliefdko the applicants therein were
given. There is thus no justification why the applicants
herein who are similarly situated should be denied the
same benefit, Therefore a direction is given to the
' Kk,ﬁfﬁbconi;
respondents to continue to pay,learness Relief on family

pension from the date it was withheld.

3. The 0A is ordered accordingly at the admission stage,

~ : Member (Adm.)

fo,;? : Dt, 29-4-1994, /%”ﬁggavffm
L

Open Court Dictation. peputy Registrar(J)cc

NOo costs,

e

To

T

1. The éggéetarye (Estabkishment$ Rly.Board, Wnion of India, Néew pelhi.
2. The General Manager, S.E.Rly, Garden Regch, Calcutta. .
3. The Divisional Railway Manager(P)S.E.Rby, Waltair,
visakahapatnam =4,
4. The Senior Divisional Accounts Officer(Open Line),
South Eastern Railway, Waltair, visakhapatnam.
4, The District Treasury Officer,
Collector's Cffice, visakhapatnam.
6. One copy to Mr.P.B.vijayakumar, Advocate, CaT,Hyd,.
éﬂ' One copy to Mr.,N.,R.Devaraj, SI JCGSCL,CAT . Hyd.
« One copy to Library, caT.Hyd (9) Cne spare CopY.
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TYPED BY COMPAREL BY
CHECKED BY . APPROVED BY
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HYDERABAD ‘BENCH AT HYDERABAD
TEE HOW'ZLE MR,JUSTICE V.NEELADRI RAO
/ VICE CHAIRMAN

AN S
S

{  THE HON'BLE MR.A.B.GORTHI 3 MEMBER(AD)

, THE HON'BLE MR.T(CHANDRASEKLR REDDY

THE HON'BLE MR R RANGARATEN 3 M{ADMY)

i

DatediZq - C) ~1994

/

_ GRDER/JUDGMENT

o——- -~

MQA,",R .A ./C t:{/{NO.

in :
. O.A.NO. SOL\\_‘U:‘ ,

T.a.90." | - Aw.pe }

EﬁSPOSGdMOf with directicns
i issed. :
i sged as withdrawn.

i ssed for Defauit.






